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PROHIBITION OF  RELIGIOUS,
COMMUNAL AND SECTORAL PO-
LITICAL PARTIES AND SENAS
BILL, 1988

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, I beg to move
for leave to introduce a Bill to pro-
vide for prohibition of formation of
religous, communal and sectoral poli-
tical parties and senas,

The question wag put and the
motion was adopted,

SHR] GURUDAS DAS GUPTA. Sir,
I intioduce the Bill.

PROVISION OF FINANCIAL
RELIEF TO WIDOWS BILL, 1988

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): Sir, I move
for leave to introduce a Bill to
provide for financial relief to
widows,

The question wag put and the
motion was adopled,

SHRI SATYA PRAKASH
MALAVIYA: 8Sir, I introduce the
Bill,

’

ABOLITION OF BEGGING BILL,
1988

SHRI SURESH PACHOURI
(Madhya Pradesh): Sir, I move
for leave to introduce a Bill to pro-
vide for abolition of begging and for
matters connected therewith or inci-
dental thereto,

The question wag put and the
motion was adopted.

SHRI SURESH PACHOQURI: Sir,
I introduce the Bill,

CURTAILMENT OF EXPENDITURE
ON MARRIAGES BILL, 1988

SHRI SURESH PACHOURI
(Madhya Pradesh): Sir, I move
for leave to introduce a Bill to pro-
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vide for the curtailment of expendi-'
ture on marriages and maiters con-
nected therewith,

The question wag put and the
motion was adopted.

SHRI SURESH PACHOURI: Siir, '
I introduce the Bill,

CEILING ON WAGES BILL, 1988

SHRI SURESH PACHOURI
(Madhya Pradesh):; Sir, I move
for leave to introduce a Bill to pro-
vide for ceiling on the wages of a
family and for malters connected
therewith,

The question was put and the motion
was adopted.

SHRI SURESH PACHOURI: Sir, I
introduce the Bill,

THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY): Now
we shall take up the Constitution
Amendment Bill by Shri Chitta Basu.

CONSTITUTION (AMENDMENT)
BILL, 1987 (INSERTION OF NEW
ARTICLE 156A) - e

SHRI CHITTA BASU  (West
Bengal): Sir, with Your kind per-
mission, I rise to move: ’

“That the Bill further to amend
the Constitution of Indiz be taken
into consideration:”

[The Vice_Chairman (Shri Satya
Prakash Malaviya) in the Chair].

I want to make a very brief state-
ment as to the objects for which this
Bill hag been introduced. The House
is well aware of the fact that the
Governors are appointed by the
President of the country. A Gov-
ernor continues in  office at the
pleasure of the President. He has
got some legislative and some exe-
cutive powerg also, As a matter of
fact, in the scheme of the Constitu-
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tion of our country, the Governors
have s very key role to play, The
object of my Bill is that there has
been occasions when the Governors
of States have been found not to act
in accordance with the provisiong of
the Constitution, '

st vw =7 fazt (IO vRm):
¥T uF qFEYT AT VA g -
qidf & gaw § 3@ §EA  § 94l
R0 Y &1 7 g WAAT HoE
g f& wsawei &1 fauw fog @@
¥ @m gt .

L gugwiemer (¥t ww W
mada)  fager §1, ag  &fqur
gutg fadaw § W 3@ g¢ =41
g oawmdr g )

SHRI CHITTA BASU: Sir, you
know the Governor takes oath in the
name of the Constitution of the
country. He takes the oath for
preserving, proiecting an ddefending
the Constitution and the law of the
country. I would likc to submit with
all humility that the President of the
country also takes the oath for
preserving, protecting and defending
the Constitution and the law of the
country, The Constitution which we
have adopted provides a provision
for the impeachment of the President
also if the activities or acts of the
President are contrary to the provi-
sions of the Constitution of the
country, '

e imeeam e

Sir, in the scheme of the Constitu-
tion of our country, ag I have men-
tioned earlier, the Governors are ap-
pointed by the President, andg the
Governor continues in office guring
the pleasure of the President. Now,
at this preliminary stage, I want to
place on record a simple argument.
The appointer of the Governor is the
President who is liable to be impeach-
ed by the provisions of the Constitu-
tion. But the appointed per<on who
is apvointed as the Governor by the
President is above any kind of im-
peachment at any level Even the
Judges of the Supreme Court and
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the High Courts are also liable
to be impeached by a regular consti-
tutional process or procedure. ‘Then,"
how ig it that a Governor of a State
who has got a very key role to
play—I shall or other Members
may come to that aspect of
the constitutional provision later
on—the Constituion has not pro-
vided for impeachment by a cons-
titutional procedure of the Governor
even if he is found to violate the
Constitution of the country? This is
a fallacy, this iy a gap, and that gap
has to be filled in. In order to meet
that gap, I have brought in my Cons.
titution (Amendment) Bill, and that
is of this nature. T hope the House
wil: consider it with all seriousness
it deserves.

i SR S

Sir, in this connection, I zlso want™
to reming the hon, Members of this
House, sitting on this side and sitting
on that side zlso, the historical back-
ground of the emergence or evolu-
tion of the role of the Governor of
a State and itg constitutional process
of evolution. Sir, the House may be
aware and particularly I appeal or
rather I want to draw the attention
of the senior Members of this House
who joined the Freedom movement
of our country to a particular fact
which is very significant and which °
has to be taken into account, In 1937,
when the Government of India Act, -
1935 came intg force, the Congress
Party at that time had a majority or

rather won majority in six Provin- _ -

cial Legislative Assemblies under the'

Government of India Act, 1935. Sir, .

under the 1935 Act, during the Bri- -~

tish days, the Governors ot the Pro- -
vinceg enjoyeg the right to exercise
individual judgment in the discharge
of their responsibilities. The 1935 -
Act provided that individuat judg- "~
ment, that right to the Governor to
exercise Ris individual judgment. That
wag undemocratic. That was the po-
wer which was given to the Governor
which might have leq to , conflict, a
clach with the elected Legislative As.
sembly, At that time, it was the
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[Shri Chitty Basu] t
Prime Minister of the Province and
the nominated Governor, There was
a possibility, At that time the Con-
gress Party, 1 am proud to recount,
represented the hopes and agpirations
and mora} values and democratic prin-
ciples, And, therefore, the Congress
Party at that time in 1937, please re-
member, refused to accept the office
because the Congress Party at that
time felt that the Governors were
enjoying arbitrary powers and by the
exercise of the arbitrary powerg the
elected repesentatives to the elected
Government of the Provinces might
not be able to function properly and
in accordance with the hopes and
aspirations and interests of the peo-
ple of the Provinces under the Bri-
tish domain, The Congress was then
a fighting organisation of all anti-im-
perialist forces in the-country, The
Congress at that time was upholding
the democratic principles of the peo-
ple of the country. The Congress at
that time embodiedq in itself all the
patriotic hopeg and aspirations of the
fighting people of India, Therefore,
in the best traditions of anti-imperia-
list fights, in the best tradition of
democratic principles, in the best
traditions of upholding the patriotic
feelings of the people, the Congress
Party at that time asked the Governor-
General that if these powers, arbit-
rary powers, are enjoyed by the Go.
vernors of the Provinces, it would be
not possible Tor the Congress Party
to assume office and run the Govern-
ment under the Government of India
Act, 1985.

Sir, ag a’ matter of fact, I do not
know what were the compelling rea-
sons, the Governor General assured
the Congress Party that he would
see that the nominated Governors en-
joying arbitrary rights under the 1935
Government of India Act do not pre.
cipitate a situation where a clash or
a confrontation takes place between
the Governor and elected Ministers.
And, In order to persuade the Con-
gress Purty at that time, there was
a partiecalar order framed and, with
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your permission, Sir, I want to men-
tion the name of that Order. Its title
was, the Provision of the Government
of India Act, 1935, as adapted by the
India Provisiona]l Constitutiop Order,
1947, Under the special Order the
Governorg at that time were not
authorised or were not allowed to
exercise the arbitrary powers under
the Government of India Act, 1935.
("nterruptions)

[The Vice-Chairman (Shri Anand
Sharma) in the Chair.].

Sir, it is also your duty to accom.
modate Members. Therefore, I am do-
ing your job.

THE VICE-CHAIRMAN
ANAND SHARMA):
you,

SHRI CHITTA BASU: Therefore,
that was the special Order issued by
the thep Government of India under
the British rule. And, Sir, the Order,
ag I have mentioned earlier, omitted
all the expression like ‘in his discre-
tion’, ‘acting in hig discretion’, ‘exer-
cising individual discretions’ etc,,
wherever these expressions were men-
tioned in the Government of India Act,
1935, . i

(SHR1
Very kind of

My point is, the Congress was right
at that time. Congress at that time
upheld the democratic principles of the
people of India; Congress at that time
symbolised the hopes and aspirations
of the people of India, Therefore,
they objected to assume the office
under the arbitrary authority of the
then Governors of the Provinces,
Anyway, when the Constitution was
being discussed in the Constituent As-
sembly, various proposals were also
made, and one proposal was tnat ihe
Governor should not be nominated
ang he should be elected, Anyway,

. T am not raising those points whether

a Governor ought to be elected or
ought to be nominated, In its wisdom,
the Constituent Assembly accepted the
present mode of appointment of the
Governor. As I have mentioned ear-
lier, I would only refer, through you,
to the Members the debates of the



Constituent Assembly, on page 411,
I would not like to discuss all those
points which were raised during the
debate in the Constituent Assembly
on this particular aspect but would
refer to one particular ghservation that
Pandit Jawaharla] Nehru made while
taking part in the debate-on this par-
ticular clause of the draft Constitution
for the country which was being dis-
cusseq in the Constituent Assembly.
This is very significant and I want the
significance of this particular observa-
tion of Pandit Jawaharlal Nehru to be
understood and realised in tne present
context of the political situation of our
country. He said; There will be a
far fewar common link with the Cen-
re, that is, the Governor shall not act
as an agent of the Centre; there will
be less and less link of the Governor
with the Centre, This is a very sig-
nificant observation made by Pandit
Jawaharlal Nehru which should be
remembered today in the context of
the political developments in our
country and the role of the Gover-
nors in different States during the
recent past.

Now about the role of the Governor,
As you know, article 154 vests execu-
tive power of the State in the Gover-
nor who exercises it either directly or
through officials, Again under arti-
cle 163(1) o¢ the Constitution, Gover-
nor exercises all its executive ang le-
gislative powers with the aid and ad-
vice of the Counci] of Ministers. 1
would not like to explain the imple-
eations of these two Constitutional
provisions but one thing is clear that
in spite of the fact that the Governor
ought to act with the aid and advice
of the Council of Ministers, there are
spheres and areas where the Governor
can function in his  discretion, Not
only that, Tt is very unfortunate to
mention here that those expressions
which were deleted from the 1935 Act

in order to persuade the Congress
Party to form the Government in
these provinces still exist

800 v in the Constitution of our

country. Now, mav 1
ask hon. friends gpvosite? You fought
egainst such expressions in 1937, in

1938; expressions like, as I mentioned,
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“in his discretion”, “in his indivi-
dua] judgement”, “independently of
the Council of Ministers” ete, Such -
expresions were there and you fought
against it. Now, these expressions
very much exist in the Constitution of
our country, For your information,
for your reference, I wiuld refer to
articles 200, 371A, 371F, 371H, 239(2)
etc. More such provisions are
there. But I do not like to
mention and explain such provisions
which are there in the Constitution,
It is admitted that the Governor en-
joys the right to exercise such dlscre-
tionary powers. C -

Sir, in  order to be brief, 1 have
listed, catalogued, areas where the
Governor can exercise his discretion,
Firstly, it is in the matter of choosing
the Chief Minister, Secondly, it is in
the matter of testing the majority in
the Assembly. Thirdly, in the case of
dismissal of the Chief Minister. Four-
thly, in the case of dissolving the Legis-
lative Assembly. Fifthly, in recom-
mending President’s Rule. Sixthly,
in reserving certain Bills for the consi-
deration of the President. I have
broadly listey the areas -where the
Governor is authorised by the Consti-
tution to act in the exercise of his
discretionary powers, - e

-

Sir, what has been gur experience
sduring the lagt 38 years since the
adoption of the Constitution? There
are complaints and these complaints
are based mainly on our experience
of the reality of politv. Our experi-
ence shows chat “Jovera., on orca-
gions, have .1 with pclitical in-
clinations, predilectiong and prejudices.
Our experience during the last thirty-
eight years has been that sometimes,
the decisions {be Governors take in
t-eir discretion are partisan and are
intended 4o promote the interests of
tFe ruling puatv at the Centre, L Ae-
times the Governors recommend Pre- -
gident’s Rule to fulfi] the partisan ends
of the ruling Pparly at the Centre.
Sometimes, the Governors reserve
certain Bills passed hy the I.egislative
Agsemnbly for the consideratisn or the
Pres:dent on political  considerations
to save the ruling party at the Centre,
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[Shri Chitta Basu] R
Most unfortunaie thiilgs we have wit-
nessed, Many of them, looking for-
ward for further office under the
Union Government or an active role
in the politics of the country after the
tenure of their office, act at the behest
of the ruling pare;. Ine¢ «co ns-
tances, innumerable instances, But I
de v like tg discuss er nacrote all
those instances of charges against the
Governors, I have said in a general
way. If need be, my other cullea-
gues, wil] mention them, If need be,
in the course of my reply, I may re-
fer to them if it js necessary, Now,
I would like to refer to one observa-
tion made by the Sarkaria Commis-
gion., This Commission had been ap-
lrointed by the  Government and it
made certain observations. I would
only refer to the abuse of Art. 356. I
do not like to read, but 1 would only
refer {o pages 177 onwards. In this
case I find that President’s rule was
imposed in 13 cases even though the
ministry enjoyeq majority support of
the 1.egislative Assembly, In these
cases the provisiong of Art, 356 were
invoked to deal with intra.party prob-
lems, or for considerations not rele-
vant for the purpose of the Article.
The proclamation of President’s rule
in Punjab in June 1951 and in Andhra
Pradesh in January 1973 are instances
of the use of Art. 356 for sorting out
intra-party disputes. The imposition
of President’s rule in Tamil Nadu in
1976 and in Manipur in 1979 were on
the consideration that there was mal-
administration in these States. In
as manv as 15 cases where the ministry
resigned, the other claimants were not
given a chance to form an alternative
government and their majority sup-
port tested in the l.egislative Assem-
bly. The proclamation of President’s
rule in Kerala in March 1965 and in
Uttar Pradesh in October 1970 are
examples of denia] of an opportunity
to other claimants to form a govern-
ment. In three cases where it was
found not possible to form a viable,
government and fresh elections were
necessary, no caretaker mwinistry was
formee: A situati>n arising out of
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non-compliance with the direction of-
the type contemplated under Art. 356
has not occurred so far, After analysis
I have founq that from 1950 to 1987—
I would refer to the cases of 1988 also—
there were 76 times imposition of Pre-
sident’s rule, This I am quoting from
the Sarkaria Commission Report, Of
these, according to the statement made
by the Sarkaria Commission, 26 cases
can be or may be in some way or the
other defended. In majority—i.e,
about 50—of the cases, the applica-
tion or Art. 356 was nothing but an
abuse of Art. 356.

This is how the Governors have zc-
ted. And now of recent occurrence,
the House had the opportunity to dis-
cuss the report of the Governor of
Nagaland, @ We also had the oppor-
tunity of going through the report of
the Tamil Nadu Governor, I think
the other friends will take up the
other aspects. Similar has been the
case in Andhra Pradesh in the very
recent past. Kerela State is of scme
vintage. I do not want o mention
about it. In this case I would only
like to mention what Dr. B. R. Am-
bedkar, Chairman of the Drafting
Committee, observed during the de-
bate on Art, 356 in the Constituent
Assembly, This I deliberately guote
in order to remind the Members oo~
posite how the promises made by Dr,
Ambedkar, the architect of the Consti-
tution of India, about Art. 356 of the

.constitution have not keen kebt.

* 1 do not altogether ..deny that
ther is a possibility of these articles
being ghused or employed for poli-
tica] purposes.
applies to every part of the Consti-
tution which gives power to the
Centre to override the DProvinces,
In fact, 1 share the sentiment that
such articles will never be called
into operation.”

Please note: “Will never be called
into operation.”

“...and they would remain a dead
letter.”

Sir, it has not remained a dead let-
ter, Sir, permit me to say that it has
become a sharp weapon, a Very po-

But that objectionr -~
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tent weapon, in the hands of the ru-
ling party at the Centre to deny the
State Legislature its right of having a
Government, a Ministry of their choice,
though they have got the mandate
of the people of the State. Mr. Bhar-
dwaj is a good friend of mine. I
would only remind him of this para-
graph of the Constituent Assembly de-
bate. I think you are well aware of
it. But I think you have a soul
which cannot respond to the urges the
Founding Fathers of the Constitution
had revealed by taking part in that
debate,

Sir, I have taken a little more time;
I don’'t like to continue. I only want
to say that in these circumstances, as
the polity of India standg today, as it
exists on the ground, the Governors
should act in a more responsible man-
ner. The Constitution expects the
Governors to upholg and preserve the
Constitution of our country and the
law of our country. I charge, with
facts at my back that many Gover-
nors have violated the Constitution,
Many Governors have failed to main-
tain the Constitution of our country.
The law and the Constitution must have
a provision to impeach those defaulting
Governors. If the President of India
can be impeached, if the Chief Justice
can he impeached, then why should
the Governors go scot-free even after
committing grave constitutional vio-
jations? Therefore, this gap should be
filled. In order to fill that gap, it
has been my attempt to introduce this
Bill in the name of the Founding Fa-
thers of the Constitution. Remember-
ing the brilliant contribution they have
made for building up India as a demo-
cratic ang secular  nation, it is the
pounden duty of this house and of the
other House to fulfil the dream of the
Founding Fathers of the Constitution,
of a secular ang democratic India. 1
woulg 2ppeat to the honourable Mem-
bers of this House to rise equally to
_the occasion, remember the brilliant
. contribution made by Dr. Ambedkar.
Pandit Jawaharlal Nehru and other
" pationa] leaders, and fulfil their obli-
i gation to the people of this country
' ang uphold the democratic principles
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for.which the Congress Party fought
during the anti-imperialist struggle.

Sir, with these words I commend
my Bill for the consideration of the
House. Thank you,

e T

The question was Proposed,

SRR LR cticRESTEC )F
wqIAATT Srmatener o, o fed 9 ¥
ﬂ’f\ﬁl’ﬁ'ﬁ @t & IaF qRdR FY ¥
frd mergar g1 T ¥y & fE
7 SFT F) ™ &1 sy R fom
TFIT & gAIR AfFaTT F AT 61 F
ggte wefe wERy 9T warfis
TR AR T ST & S 9 gare
Tt 7T & FAg WY AT fed
afe ag Ty & W FT, FOA w0
FY HT F, HAAATTE ¥ G FF 3 AT
3T 9T A qfr‘r“wrfaq’f # wgifeamr
FAIT ST gh | gAre HfwmrA &
qTe37 155 & seada JSOITEt A
freafea &t & AT wT=0a 156 F -
fq I8 T8 Al F¥ exTear &
rezafy F TATE AT I ;U CT AT
aﬁi | AFT § | UTTT F1 U
gaofas v g A w1 9
otr aftar F1 vz 2 AfET FER
Fo §T7 ¥ 73 W fram w1 @
T g AR gy A el Fr
FigowAr & fau #T "= o
gt &1 730 % A9 FRT T @
fF Togqrs AT A WATT AT FY
FEYAA §T T TW T § AT a7
T F OTHE FOFq { TN
FW £ sy fram e 3w @
oY, 3% ;AT 3T 4@ A A 7
& wer g ¥ wuT st werfaam
F AT &A@ AFA IH FAT
w7 w91 g gw ug wy U ¥
dfr wrdats swfifata gra faifaa
frr @y & AT e & fagfad
o ¥ A 2 gAfT A wmanem
T & v weavrw & feag feaise
FI wIAT FT AR AT I W
atg & s =4t Y o fv SfE
qear frga 6 R § s ane-
ofy Fr faatea @41 § sufew 3w
@y HIEART 1 TIETT FIE HY FE

B ‘
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[t wrea ST AIAA)

HIATFAT TG & | A Y =t F .
FREHT A Ffoarr g § g ov

“The position of the Governor
is exactly the same as the position
of the President.”

AGIL, Y1971 ¥ gAR wafew
ATy ¥ WSO Ry WTAAr
T A4 A e § gt
gq a8« (?) &1 ATAST Wy AT )
wdlsw T & q9At swaear &
i g fooper = F=-r ar @sar
fo oo W qTIT ¥ fagam
¥ R 1 Tt v o7 feft o
¥FI ¥ W v ¥ e T8
g ety F fog A e &
AT ATAAT SR A ¥ 9w e
F@me ¥ g ST’y ofr 2@ &
TRMA F UG UF Hig AAGIHER
vg & fawr ue areg e w1 o9
froaor 78t & afrw fawes @
f fog wwre & wowat /v ferfer
F SN oo Ny gwre § @
AW ¥ T & fegfe &
| IHF FIOT A8 ye faare wr foww
& At & e # agy & qF

R § fam ¥ @ am eﬁ
greitaar & o g o oaswere §
fitgr TFTX ¥ HrRrd v e
fam o1 fag w1 & 3@t & A@fe-
qgea & ww fwar @1 fagw @
#1 W fewr wg Tdwfrs wfen
F AqEIC ww Agl frar 1 wew
WgH A1 1959 & F79 ¥ AFRdu
F @I 9y ) "y #1 oagT 9
a@ ¥ WA 59 F gET o fw
T F{aﬁrm‘ T T H TR
I}|E q W FUg G FTonews
A T AT 1 Y¥ YT W
FEHTT w1 s @y o fw agl
9T gfqu F WAETT FIAAT enaeyy
A w7 W A e fie
T § AR oA ¥ oA ]
YrT Y gTRIT &1 @eq fERyr | gdr
avg § g oot wwe St oS
WAGST WITT F FATAY, 9, WErE
T AQE & W Y | IF
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4 SRR ©r THAY I U5 faaw
fody | A% Iegiv @I W AT R
=q1 %1 ¢ f& frg g=rT & egoEl
T oY w5 § foaay Sy sdew
A @ S wEAr Ot | W fwam
§ ot T S 1T SEIW § o

“] know of one Governor who
thought he could continue {5 be a
member of the All-India Congress
Committee even ag Governor, 1
know of other Governors who used
to go to their States and undertake
political tours.”

AR 35 7 gy e W oow
T T I I arr‘f
gy Far qrr ar B o§

T Fr uHiow wfafafa ﬁ
ad A oW wgraR OO g
qg F qGA™TA &, FIAY qUET,
afafalte & fesr o9 & 1 wTERY,
§ qm 7d I wgar g, dfwT v
1969 ¥ I ¥ oY qoo WA &
ITF gay § = ywrw sy d fomy # ——

A pross instance which he mentions
is that of Shri A. P. Jain who was
Governor of Kerala when Shri Lal
Bahadur Shastri died in January
1966, “Though a Governor and as
such above party politics, he took
active part in canvassing for Smt.
Indira Gandhj for the Prime Minis-
tership as against Shri Morarjibhai
Desai, the other cendidate for the
office, Shri Jain realised the anomaly
of his posmon ang sent in his rcs:g—
nation.” )
¥ gy fora zfeo 937 @iy 26
TomE A Frafe ® dew & o
g gg=Fr ot vF A FTWE!
g czafan sefan wmE
M oI W@ el & F f5 A
F T F 99 g famEma
ST wifEw s BRE a0 ¥
[ Y 39 9T 9T A3MAT JAT A
W w wer wfewr w1 @
9@l ¥ 9 A P awEErd
At & fF oot W 9F U F
qoaqrer fraed fear mar & 1 wEe
S Wt A SETEREnA AgE %Gmﬁt

mﬁﬂﬁ

$H3

Nf§§

%333

ek

i
‘



17 Constitution (Amendt.)

“(i) He should be eminent in
some walk of life. (ii) He should
be a person from outside the Slale,
(1ii) He should be a detached figure
and not top intimately connccled
with the local politics of the State,
and (iv) He should be a person who
has not taken too great a part in
politics generally and particularly in
the recent past. In selecting a
Governor in  accordance with the
above criteria, persons belonging to
the minority groupg should continue
to be given a chance as hitherto.”

“As senior politicians are among
those who are eligible for selection,
it 15 desirable that ; politician from
the ruling party at the Union is not
appointed as Governor of a State
which is being run by some other
party or a combination of other par-
ties. Any error in this respect can
be pointed out by the Chier Minister
during consultation at the pre-ap-
pointment stage.”

[ 12 AUG, 1988 ]
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ap

dfqar & gwgT W frar S
Tifgw « & wwwar § fr QEm e
g wfeas wiasy & dar 8 @y 1
qefon wew ¥ frar B— .

“In order to ensure effective comn-
sultation with the State Chie{ Mi-
nister in the selection of a person to
be appointed as Governor, we re-
commeng that this procedure should
be prescribeg in the Constitution ijt-
self.  Article 155 should be suita-
bly amended to give effect to this
recommendation.”

mfwm‘rgmaﬁrﬁq‘raqrw

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI HANS RAJ BHARDWAJ); Mr.
Vice-Chairman, I wish to draw your
kind attention that this is not the con-
vention 'of the House, to make allega-
iors directly or indirectly or implie-
dly. Mr. Malaviya, I think you were
carrying your point very well.

SHR] SATYA PRAKASH MALA-
VIYA: I have not named anybody nor
have I used any unparliamentary
words,

*Expunged as ordered by the Chair. )
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THE VICE-CHAIRMAN (SHRI
ANAND SHARMA): This should rot
come on record,

SHRI SATYA PRAKASH MALA-

VIYA: Why should Mr, Bhajanlal feel |

guilty? I have not taken the name
either of Mr. Bhajanla]l or of the

Governor,

FH wat (W wwq wew) X
a9 F@ FFm fFowg qF AF A
53 1 AR 97 AFA F7 ARRT
FE & 1 maT garTfy gdes AR
at & swm ) & & fgar wow A
HFAT AGIAT §

Nt Fey wEw mwapa - AT
AR A} 9T ¥ F & 7

St wwta wF 0 wTr qex WA
T L qw war § oIg oFE 4T
AMA 7 qaar F oAy &

gigaera (N wra waf)
W 9N & 3o fraw § 1 4 W
¥ ¢ gIEq fadt gaR AEANT IR
freg a1 it #9 WR & frg
LI 10 S

A Wweq wFm wwSlg ;o §
LG T v -

gawer (W W™ WAT)
AH T &1 y37 A5F § 1 99 W9
et qar #1 T FT Q@ § TeATH
B AT T W E A IW K A
F A gy v frar q@FR F T57 F
Iat &% gix g s 0¥ gAw A
frad ay % g a=fem #r a8 arqe
§ fF #ta qerddt @ @) ag oF AIW
VAU 7 gt 1 FA BT AT W
T F v faar AW Ak go @r
W Fiidr qeak & agl ¥ yeu wfaat
F far A AFT QT FWE AT
ATE WY ggr MfrET & § I3 9T
RIAT qerg ar ¥4 48 S g ?
ARl 9T ge FEr & Al fawag
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oo faqr wk & 9@ o0 WA AW
FeY AR 37 geT F AT AAT
I F Y T F )

Mt AT q@ : K IO @A
forax T3 AIgAT § 1 ITANTEGH A,
T M@ AT I FE wg fFowAA
q TAq a0 ¥ @ 9T I I,
ITGATETET ST, AT AT § FF gAR
2w ¥ & ag war ¥& & afew gy
ghrar & faamg 7 #gar & fF faer
q 9Ef AT AT F AT G
AR IY FI®R FAN AT AIFT AT
g 1 S IR qAE F @
AT & A A qrEt gay A9 A g
SgHT FAqrse foar Smar & o

gagRAR (W mAE wai)
TR AT TgT FT fawy T FAF |
7 93T H 9T FA@ H HTHIL
ag &) ... (rFAWA) LA A
F § T3 IT 9T TG wAwT o fae
TFATHF R A, fHdy wsgaw F A1
¥ 3@ q@ & faoo a8 @9 =Jifgy
ay fF ag safF. .. (vaaam) .

. e .
R

T WHA ANA ;¥

FTRT g8 94T g gy IR TR
g7 §T  Fg I3 fgg F are ¥,
1 ar 30 fav § mwow 4347 fRama
gar & fag w7 faar A #od AT
gl Ty fag yara @t §v afea
7w fg7 o ST 9gAd A WAk
g IOARAT. | (F73R) ... I G

Jgaae (N wrve wat)
# qmEdrg qeal § qady FE fF
W T AT 9WT #; N IAR G
7T A %ﬁ_irfﬁ TF 7 w5 e
ag 9T & |

*Expunged as ordered by the Chair,




M

Constitution (Amend?.)
=

FROF. C, LAKSHMANNA (Andhra
Pradesh): On a point of order. Gov-
ernment of India had appointed a com-
mittee to go into the Centre-State re-
lations, known as the Sarkaria Com-
mission, The Speaker Commission
has submitted a report ang the report
has been laid on the Table of the
House and, therefore, it is a document
of this House. In that document which
i® the document of the House, if
there are instances which have been
spelt out in the case of choosing the
Chief Minister, in the case of testing
the majority, in the case of dismis-
sal of the Chief Minister, in the case
of dissolving the Legislatlve Assem-
bly, in the case of recommending the
President’s Rule, etc. and if  these
are cited, it will be no reflection on
anybody and it is only citing from
the document which is the property
of the House. 1 would like to sub-
mit very humbly to you that what
has been stated by Shri Satya Pra-
kash Malaviya, an honourable Mem-
ber of this House, is nothing but
what has been stated in a document
of this House, That is the reason
why 1 say that if he had mentioned
the name of either the Governor or
the Chief Minister, ete, then, of
course, there are two things which
are available, One is the personal
explanation of the Member eoncern-
od.

THT VICE-CHATRMAN  (SHR}
ANAND SHARMA): No. Just walt.

o o

ot WA | 2 TN AN %
ara w7 FI7 1 (2aFYW)

it AT AT : T FAL W
ar e A AT, @A FT AT AT
forar 1 AT ATT7 § § 1 (Tqawm)

PROP. C. LAKSHMANNA: There,
fore, my submission is...(Interrup-
tions) ... Therefore, Sir, my submis-
gion is that the point is whether we
cen cite or say something which  has
been sald in a document which 18
document 'of the House. This is my
first submissicn,

~
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Now, I come to my second submis-
sion. It a Member has not oven
mentioned the pname of 5 person and
if somebody considegs that the reter-
ence is to him, the maximum that cam,,
be done is that, if he still feels he..
may make a personal explanation,
But to say that what has been stated
by a Member, merely because certain
things appear to relate to semebody,
is not to be allowed is, I think n
correct.

- >

.

SHRI VITHALRAO MADHAVRAO
JADHAV  (Maharashtra): Sir, I
have g point of order. We are not
discussing the Sarkaria Commission
Report and what has been written in
that Report. This is a simple Bil¥
for the impeachment of Governors,
which has been brought forward by
my senior colleague, Shri Chitta Basu
and while discussing this Bill, making,
charges that some ex-Minister did this
or did not do this and thingg like
that does not come under the purview

SHRI SATYA PRARASH MALA-
VIYA: No charge has beea wmade...
(Interruptions) ...

SHR1 CHITTA BASU: Sir, you
kindly allow me to make a small sub-
mission. You see, 1 have referred
to certain parts of the Sarkaria Com-
mission Report, It is net a bannef
document; it is a legal documest,.

SHRI SATYA PRAKASH MALA-
VIYA: It is a document ef the Houlle,

SHRI VITHALRAC MADHAVRAO
JADHAV: We are not discussing the
Sarkaria Commission Report. - -

.
———

SHRI CHITTA BASU: That is
right. I never said ang I never claim-
ed that we are discussing the Saf-
karia Commission Report. PBut whas
I say is that there are some references
in the Report of this Commission re- -
garding the subject 1 am dealing with
and, in the course of his speech, he&
did not mention anybody’s name. Ha&
he mentioned any Member's nami,
that Member has got a right to e
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(Shri Chitt, Basu]

and speak under the rule governing
personal explanation and nothing more,

SHRI HANS RAJ BHARDWAJ:
Sir, I do not think so. If you will
Xindly allow me, I will assist you in
this matter,

Anybody can say, and there is no
dispute about that, that a particular
decision of a Governor was good
or bad. But, beyond this, to say
that the Governor was provided witn
something, some land was given or
some other thing was given, which
means bribery, is wrong and it is an
aspersion, The person concerned is
not present in the House and Mala-
viyaji must concede, Malaviyaji, you
mever intend to make that issue here
because you can only say that the
1969 decision was good or was bad.
But you cannot impute motives be-
cause he is not here to defend himself

on the floor of the Mouse. This is
what I have to say. .
THE VICE-CHAIRMAN (SHRI

ANAND SHARMA): Now, since you
have raised a point of order, whatever
fne Minister of State for Law and
Justice has saig makes the position
very clear. The Bill moved by Shri
Chitta Basu is entirely on a different
issue. What Mr, Malaviya said is
not relevant to this particular Bill
and no aspersions can be cast. No
aspersions can be cast and no Member
can take shelter behind a document
of this House to cast aspersions on a
former Governor who is not present
in the House and who canont defend
himself, And this, in fact, goes agai-
nst the traditions of this House and
._ we should not...(Interruptions) I
“have go-e into details, 71 have deli-
‘berately gone into the details, so that
8 is not repeated.

- SHRI B. SATYANARAYAN RED-
DY (Andhra Pradesh): With great
Tespect T submit that we are going
"heyond. . .

THx VICE-CHAIRMAN (SHRI
ANAND SHARMA): We are not going
dbeyond.
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SHRI HANS RAJ BHARDWAJ ;-
Thig is a very important debate. Mal-
viyaji, we would not like to throttle
a debate on vital jssues, This is a
a very forceful speech. We listened
to it very patiently. One hon. Mem-
ber is involved and another Governor
was involved, Nothing personal
should be said.

oq T M e - & frage
#X @ @ f& T gwe FgEr?
dfagr faatarsi Y s=e1ag @ f&
faam w1 & #7 agaa § & FW
aeqnd ¥ ¥ THaET FHAT TN H
@ gFT Frfge afer T daer
TSy faam qar § e =ifau o
1967 ¥ UHFAM FT AHAT H747 |
fager & fagms gSwEw H O,
gl 9x we gE, fmd gd ouR
qIAE FZ F AeRAT TANR §
fagsr Y F@RIT F1 a4+ 7@ faar
M FOF F I ATER § AR
AT | A FTIHIC FT GCHIT J@TET
aY Y, gl oAy faaw qar wwEr
it o#ig g § adrgar wiv
IGE T W TS § FTAIAL, ATMAE
¥ 4 g wmfwe oAt &
qiasywar g 8 fF mwue | gwe
# agrAtaawr &1 ArRar afayge §
g Ay ar gt wwar g fF afaew ¥
asqYrs F FAT fqe A IqET A7
A UF HFA FT FH W0 {1 g
SHIT § gfeaum #1 st F18 FE®
HT FE oY TSAATT FATE ALY &I
| ged ¥ § cefafffea fowred
FHIA A Sy foOR g sasT oF aw
IYT FLAT Ag g fomd s owo
@Y o Prarerars i FFrATAATEY IT H2THF
ST wem ¥ 1 faaw 1967 ¥y
) frate g sl &1 wiamse
Ux 3IZ AT § ¢

“There have been instances of per-
sons appointed as Governors conti-
nuing their connection with active
politics, and in some cases returning
to active polities after ceasing to be
Governors, We have no hesitation
in recommending that there should
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be a firm convention that no person
who is appointed Governgr should
take part in politics after his ap-
pointment gs such.” (p. 286)

“The Study Team noted the quali-
ties expected of a Governor and
remarked that ‘many of those who
have filleg posts of Governors dur-
ing the Ihst 16 years have fallen
short of this standard. It js our
considered view that the real rea-
son for this state of affairs is not
the paucity of suitable persons,
but the lowly place given to the post
of Governor in the minds of those
responsible for making the appoint-
ments’)

“Circumstanceg devalued the post,
and with that there was a logical
fall in the standarg of selection for
Governors. The post came to be trea-
ted as a sine cure for medicorities or
as a consolation prize for what are
sometimes referred to as ‘burnt ouf’
politicians, Most of the persons
selected were ol men of the rul.
ing party at the Centre, Al this
should not bc construed to mean
that no suitable men were appointed
but that their number was small.”

¥ wreraT, AT QEA A AN §O
ag orex fdea & g fw el
dfagrT ¥ T TEIT AT gIET wary
far wfgr sk afs gwew @
mihn A SR gFETIE AN
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T A R W@ IR g U
faaTT 9FSF T A9 Faw< 24w |
# sga fafa foawr &1 o o o
g 73 Sfaewa aswfa w1 g5 qwga -
& owgwa W g faﬁaga”r

T quN ma’t € 3w N wrsasy
¥ faqrdt A 3@ @faa wwr ¥

& faar & | WX g SR @g-
fag faa fm dfaam awr § fa=e
w&7 gl AfFw wEEd A fw@war
wgwfa CARC A B
gfgge ®ar § q|g faar gz
IR AOA 9T F W § 1 A
ag Fear gt g & wfage awe
7 fa91t W1 waw arq § 0 sfqgw
qT ¥ S qrq far g a@y fear fw
TaT TRgfa F1 qus ¥ arawe fay
wraw, fraga g o fafm @iy o
SRIW q7 1937 &1 garal feqr =

Jg AqGUA G A | ATIETT
AT ¥ gR X ¥ 1 ATqEay
T TR FW ¥\ 9 qan
STt 4av fogEy gw duihfed A&

FZARA | SH GHA FAYW LW WI
TATH 41T | A useqfa A1 § ;}®
T A 2 wre ag ArAeR T@ R |

dfqam «w w1 ag wsfawre § fx
Tezafg FAT STCAT |} ¥ A fawre
qamt ¥ s oifearie & A &
Wrgafa qA QAT | IGFT AN
JE A G AT A WA A @ W
A8 wraT |
AT 3 J9] F qAIA g AW &=
qsawrat & faefr A wTAS 9 Agr
famasfra—g’f@armmaﬁazgwr
w2 o og Sfaur gures
mmmtgrgxﬁfﬁag%am
i medg S & oawET AT
fe 97 qv sgrfwem s@mar s
7g @ @Y 19 g o R A9 eww
¥ At ew avg ¥ GwaA WA Qg
afgd « ot aF 9 w9t & T
g ot ok g Sy & faw Sy Q@
gfqar ¥ amwes @r @ E fmaaEer
% fa=ars agfa swrar s fgy
A ¥ SOy gewd A8 § WR oag Oy,
fammﬁ ary & ¥ gwwr fanwg sy

IT GANTAH AP, 5



827  Constitution (Admends.)
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W e oaga ¥ g fan g
ITAA & fdy go omedt ¥ 7 oAl
¥ & W I faar g faadr f=
faoq & Y Y 2 1 g7 AE FA
fafaq df 8 1+ IOV & w1 ;W
arg fre @ 31 IFN oI A
JargEm fzm sk § W a3 A
IR BT wrAAr g ML IS
qFArfy o 8 1 wfEr AEW 7w

A fm gay faog A § o
© I q oWy wraar & oar A W
USANSAE ¥ I F ar INFAT F AN
¥ 397 & fafra &\ Ag FEA
. AT E f gy T By Fasra
@;ﬂ ‘_"FQ'Ql E‘ﬁ ﬁ N I w?f
21 oy qro v g &fE TR
frog 2y =fgd ¥fwer w7 W
- WP w qm W) @ At
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¥ I qA A | AT ag
af =fgw i @ aqr SEErT 9
FMT AR | FAT AT wT I
g @ W9 NGy T ad o w5

a |
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w1 IsAAr A1 FAAT ¥ AR Ay
7g FFrdl =T 9T FW F AATT TA
€ e AL, AR OTAT F af
FET F WTTR I H AT W@
& w ¥ 1 & arowow gy wov
@ § w9 Rt gaer W fal
Star w e e gar g AR
frr orff #Y @ & g &, faw
gma fa2 a3 pr &, faw dfdeY
gt gwr @ fo7 fagrat o3 gar §
I FAT AT X gT oF faw o7
qIET WY B AMFR AE AN
qIRPT | T 72 ATMES HT I
& A IR gfarar @ A A w
w9 33 SIgwr § ¥ @ fafege
e g &1 § frfaar g gamw
F fadr My 78 gFAf T TfEq
WX aga & qdr W e ¥ oy
grfrd 1« -
[N

A fazzamf At odw

;o WAy v W ¥ qw

Fror fRr 1 Iga ¥ T IIEIT §
Y fr e T E AT T A TIfIT )
@ ¥ ag F3Q § IR & fafea
w w1 g f5 fedl it fagaam
e AXT F TAR FUAYX T g
gim Tifgg | =7z W 9T IR
¥ faore o ®r & 1 foad arar §

w7 ¥ A ar 7
AT W A W@ AR WGEAN AR
Fg WYEr AT T, T S ol
faz sta1 98 HidraEt, 37O
& @ ar AN WE gy, A
faaar wfge  win fer v qETe
Y & g AT 73 F w0 Ty
@ N § AR FIdT & fagiar
¥ faeg ot ag <9 ol XA
gafqe gt wvFr |1 wifgw % ag
far gza ¥ A Tfge, vsgwre-
wq1 ¥ @t dar =fgg 1 ag R}
ez A1 9T FIAT W3O § fw
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TR g7 zTH 2w ﬁ AT AT
afga w@ar § @t o8 Wt fawe
wisiee I WY @ W) ag w7 fqg
q ®T g1 FSH W FT A, FYTIAT
i &7 3 AfEw gar IS
w1 ot fgg FT @&ar ¥ g IW
Wil qgq ¥ gar arfgm,  usagie
wWadl ¥ FQ q¥T A @ wifge |
A wAadm wgeEm 97 gQ Safa-
fafy g, s qu T B ifgn
o gwrAl ar fEEy S osmR
qerndl ¥ AATT FAY AT AEAHE
q FE /T OaYRT AG @Ar =rfgo
ag a4 AT gAr 2

l , v

- grAweam wgwra, ¥ oazm oAt
F &% §FG § | SERIRW A
gargew gt faa ag <t 7 fzar,
& waenfl § W AR F T A
99 FH & IW & T qEH,
o fagq wAagr @ At qga A
a1d gy g wwAr § 1§ ad wgm
argar, @l T W 1967 F ¥
AT q71, §7F faumas xe
&1 AQT AT AV gHAY FUR FT FTHFT
FATqT SAIEYW TN R{AIATE AT AT |
9 a9 gAIT 8 IH F A FEy
¥—aq aqrW), TOT T@HT 2, BW
w T, afFa A, grr =diax
e FHg & 1 & oo ared
@ @ §, 1 wN, 1967 W
TaHz 97 %7 g, W g
quare &Y gta gfAar ¥ A §,
T w A oarw gfar ¥ oA

g @odtomar it W wmR g

¥ afl  fev @ oww F mIw
EANA T &, qW qIUA § I
ot #, AfFga a3 w7 fear fa
q&FT @ A qf, ¥ wra W
w7 afen waIm, oy wew
ffag @@ 2 1+ vy § wWiFe FHg
& 71, IfFa [ TIA TSR

wfi far 1 zE% g § & Hodte.

A Y # ot qard T oagm,
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a g9 gfrmr w Ty 8 afww
I¥ & ag qfzr @ o A
JAf7Er ag 2 ar gisa ¥ @ Ay
naiq &7 fgar—# snww werer
R W § 1 ¥ TT Wi @ §
g OF wies I® qUAr 94 ¥
drit & ¥, 7a a9y, o ash @
Fraa-fasdt a1 faarurr & faed;
qAT T FT-AAT &Y O !

IUAATAS HGRA, WU €A
1 Aifag @1 & @ §o fag &
W fodrifa 2 @A fwr 8,
g3 99 JrEa 2, AfdA gy oF {r
qugar §, SHY WY o A g WY
g A Ty st =preqT A W
AT W A4 T & W@ @
qear g § 1 difs fasg we -
F oz &, AfFw surerm wdw, W@
qasAfa & faae gu § 1 owa AT

7 faegn oY UsHfa FY gUT FQAT

g\ & @@ W@ g, @ oag
™ P A UF AT FAHL GAT T
JOT 9@ F, var fw sargeor few
ag ot & fear | Syremw wRew,
1969 #1 94 fazed qa gur &

wuyw F A x @ owfer & ey o

fs wge dNodle I MEMHZ wWIGY
oqodtedre F WY 5 wgT
Y q@EIT 9Ty, Nfzwr ¥ ow
43, T uFgE & 69
N W oag A T few ol
¥ o 7o fagw Nfea @@ §
wq ag Agr-sfwin qaae 9 wErey;
SUAIEUAUE R G

4
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. [# ww W= fawa]

faadr & Sa& a&t famard fame
A AT g1 A owAAT IEE €,
¥ Agaqw fawa qv f& # A
g1 gEC TS YT FT TETH
o §, & faelt w1 oA A qm
HTEaT, FAT Ig ARG qar 2 usAfa
®, FA1 AF qET A &, I
F, T0AT WY FfEr g, 9w
dI T FTIA K 9 qvF &1 A,
A& gAFT AT AT 9F Wi g
F oewr 9IgaT £, I AR &, FAv
ag faow &t m=et wfmar §7 7z
AOF T 3 1 WT Y qgA @
% a9 ot fage & #sar g3@
@l arg w@RT FY TET g0 ar el
® @ g srsRfafvezs & &1, 399
F® JAEAT § |

JqaNTETd  HE1Eg, W RS &
AT Hgar Aigdl F famw F &
faa fer moar adtfvdr v & A
3@ mATHE HF  FA O, TAr &
AT, . ., (cmEermA) |

N SHRI ASHIS SEN (West Bengal):
Mr, Vice-Chairman, Sir, I call your
attention. (Interruptions) We are
discussing a Bill. (Interruptions)

7 ost wa Wz faww : & ww W
SRS 1L 1 L TN :

Iqewreaa (AN W wﬁ) :
fasr &Y, o7 ©F fae sgR WIC |

- SHRI ASHIS SEN: Sir, we are dis-
cussing g Bill moved by Shri Chitta
Basu regarding the impeachment of
* the Governor, We are not discussing
* here what is the morality of the
opposition, about their functioning in
the House or how the opposition
shouldg deal with the President or the
Prime Minister or anybody else. Pro-
longation of this discussion is unneces-

sary. |

¢

THE VICE.CHATRMAN (SHRI AN-
AND SHARMA). What I had earlier
pointed out pertaineqd to some insinuat-
ing statement which was made re-
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garding a Governor. As far as the
speech of any Member is concerned,
a Member while speaking on this Bill
has the right to express his views in
a free and frank manner because we
did not restrain any Member, in-
cluding Mr, Chitta Basu, the Mover of
the Bill, only to the specific points,
Thig is absolutely irrelevans, He
has not cast any aspersions.

SHREI ASHIS SEN: Sir, he is talk-
ing in general terms. I have not
been understood, I say that what he
ig talking about is not on the Bill but
on gomething else. I am saying that
let him be directed to speak on the
Bill. '

THE VICE-CHAIRMAN (SHRIL
ANAND SHARMA): If T have heard
him correctly, he has been referring

. to the significance of certain establish-

ed institutions, ie. the President, the
Governor, the Prime Miniser, des-
cribing them as institutions and refer-
red to them and I think he has a point
there. : EERREER
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SHRI B. SATYANARAYAN RED-
DY: Mr. Vice-Chairman, Sir, thank
vou I rise o support the Constitu-
tion Amendment Bill, 1987, moved by
my learned colleague, Mr. Chitta Basu,
furt_her to amend the Constitution of
India by inserting a new article 156A
aftfer article 156 in the Constitution.
This is a very important Bill which
my friend, Mr. Chitta Basu has brou-
ght before this House, Mr, Chitta
Basu and another colleague of mine,
Mr. Malaviya, have explained in de-
tail the utility of the governorship,
the functions of the Governor as to
safeguarding the Constitution, the Fun-
damental Rights, ete. I will not go in
detail but T would like to bring to
the notice ¢f this House, and through
this House, the Government that the
role played by the Governor so far,
what we have seen in different States.
especially in non-Congress States, is
deplorable, They have not uphald
the Constitution, They have ignored
the fundamental principles of pur
‘Constitution, Certain examples have
been given. The Law Minister knows
'very well abouf the Conmstitution, ab-’
‘out the law, about the functions and
the rolea of the Governor, I only
apoeal that the present Bill which Mr.
Chitta Basu has brought, which seeks
“for the removal of the Governor from
office by imneachment bv Parliament
in the manner provided in article 61
ifor impeachment of the President. In
the nrasent provisions of the Consti-
tution, there is no provison for im-
(peachment of the Governor. When
‘lthere is orovision for impeachment of
‘»-;hhp President, whv there is no provi-
!sion tar jmoeachment of the Governor,
Governor acts on hehalf of the Presi-
dent and if the Governor, acts in a
. | ynanner which violates the Constity-
tion ot the country, there
be some provision to impeach him or
to punish him or remove him. But
there is no such provision. I would

t

|

should
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like to know from the Law Minister
under what provision, under what ar-
ticle of the Constitution, can the
Governor be punished or removed or
impeached. I do not know any
other law. So, the present Bill wnich
has becn brought by Mr. Chitta Basu
is very Important so far as thig aspect
is concerned, ’ ’

v
P

The Sfatement of Objects and rea-
song states: “The Constitution casts
upon the Governprs of the States the
responsibility of preserving, protecting
ang defending the Constitution and
the law, The Governors holg office
during the pleasure of the President.
The Governor, may, however,
by writing under his hand ad-
dressed to the President resign his
office. There is no specific provision
for the removal of the Governors from
the office if the President does not
favour his removal’”  This is very
important. So if the Governor zcis
in a manner which violates the Con-
stitution of the country, there must
be a provision for his removal. 1
would like tn ask my learned friend
Mr. Vikal, of course, he has very
rightly said that if a Chief Minister
foses his majority in the House, it
should not ho decided by the Gover-
nor but hy the Assembly itself. To
that extent I fu'lv sunport him But
1 wou'd like to remind him that he has
not said anvthing ahput the  other
aspeet that if a Governor violates the
Constitution.
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SHRI B. SATYANARAYAW RED-
DY. I vwould like to draw the atten-
tion of the Law Minister end the
.Government to the need for a provi-
gsion in the Constitution for the
removal .of the Governor, Many
instances have heed given as to ‘how
the Governors in different States have
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violated the very Constitution of this
country Foy example in Haryana. I
would not go into the details. The
Governor of Haryana in 1982 gaeted
against the Constitution. He did not
care to see who commanded the majo-
rity buy he acted arbitrarily and put
somebody else ag the Chief Minister.
That is condemnable. So, there should
be a provision clearly indicating the
powers and functions of the Governor
and it he violates, there should be an
indication as to what action has to be
taken against him. Similarly in 1984
what happened in Andhra Pradesh, The
then Governor illegally and undemo.
cratically, acted against the Constitu-
tion, by manipulation, by econspiracy
removed 2 legally-elected Government
led by Shri N.T. Rama Rac. There
wag great cgitation in the State and
in ghe whole country. The whole
country rose like one man. The Chief
Ministet, Shri N.T. Rama Raoc who
eommanded majority suppory in the
Assembly was dismissed. The actipn
of the Governor was 1llegal, and un-
demoeratie. What action has heen
taken against the Governor? There
wasd ne provision o remove thy Gov-
ernor for illegal action. Today it was
Shri N. T. Rama Rao, tomorrow it may
be any other Chief Minister. The
question ig what action is to be taken
againat those Governor- who act ille-
gally, arbitrarily and against the

Constitution? This is very
4.00 pM, important, This is the idea

"behing the pregsent Bill. La-

ter on, to prove his majority,
te’ demonstrate his majoritv, Shri N.T.
Rema Rao hed to come. to Delhi,
befors the Presiden; of India. Al
MLAs eame. Still, for one month.
Shri N.T Rama Rao could not get
justice. Onfy whep another Governor
was -appointed, Shri Ramo Rao awain
hecame the, Chief Minister. Then,
after another election, Shri RAma Rao
~ame baek to power again reflecting
the will of the majorlty of the people.

What ¥ want to say is tha; the Gov-
arnareg shtuld not be Fiven uheonired-
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led and unlimited powers, Recently,
we have seen wha happened in Naga-
land. The Governor was away.
Thare was a great upheaval in Nage-
land but there was nobody to see the
things in the right perspective. The
newly formed Naga Peoples Couneil
demonstrated that it had the majori-
ty. But the Governor decided other-
wise, He sent a report recommeand-
ing President’s Rule in the State. This
was not proper. As Mr. Vikal has said.
it should have been decided in the
Assembly as to who commanded ma-
jonity,

The present role of the Goveraor
is like that of an ageni of the Central
Government. They are acting ag the
agents of the Centre, Thig is not their
role. They should pe concerned with
upholding and eafeguarding the Con-
stitution They should act aecording
to the provisions of the Constitution.
They should not aci ag the agents of
the Centre. But what is happening
in some States: for example, in my
own State: Andhra Pradesh. The
Governgr is acting not only as an
agent of the Centre but as an agent
of the Congress as well, This should
not be allowed. W; take very strong
exception to such actions, whether it
is in the case of Andhra Pradesh ov
Kerala or West Bengal or anv nther
State. Governors should he above
such things. They shouly act imparti-
ally. They should not align themselves
with anv political party. They should
uphold the Constitution, They should

adhere to the provisions of the Con-
stitution. ’

I support the Bilt. ™ my opinion.
there shoiild be a provision for im-
peachment of the Governor. Tm faé4,
I would demand that the post of
Governor itselr should be abolished,
There is nao need for the post of
Governor, Already such a demand
had been made by the ObDPogsitiow
feaders’ conventiony, eonclaves They
have expressed this view, they have
conveyed this demand, to the Govern-
ment of Tndia. The post of Governor
is not necessary. It should be abolish-

- . .
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ed. It ip like the gixth finger. Ij has
no function of its own. The Gover-
norg have no functiong to do except
acting as the agents of the Centre or
as the agents of the 'ruling party at
the Centre. With great respect, I
would request the hon. Minister. He
knows the law. He shouly consider
thig Bill. It is a very reasonable Bill
There should be a provision for the
impeachment of Governor, I do not
think anybody disagrees with this.
There should be a provision in the
Censtitution to take care of the omis-
giong and commissions of the Gover-
nor, If the President can be impeach-
ed, why not the Governor? He should
also be impeached if there are any
omissions and commissions. .
.I8tr, with thes¢ words, T suppott the
Constitution (Amendment) Bill, 1987,

_ ingved by Mr. Chitta Basu. Thank
you. .
THE VICE-CHAIRMAN (SHRI

ANAND SHARMA): Hon. Members, I
have an announcement to make. The
Minister of State for Home Affairs
wil] make a statement on the Memo-
randum of Settlement on Tripura at
5 pm N

Now, Shri Hari Singh.
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S A gWR ’W A THRAT B GAA
g ‘mét gqﬁ_%sr q gaafm

g SYst ¥ fawarr # AT &
fady #w@ § ¥R ™ gH T3wa
¥ & w7 AR 1 5T A=l F ATy
¥ gt 9 §ETA & U AR
/SHRI SUNIL BASU RAY (West
Bengal): Mr Vice-Chairman, Sir, 1
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rise to support this Amendmen; Bill
which Mr. Chitta Basu has nrought.
1 think that this Bill should have
been brought in much earlier hecause
it is the prime need of the situation
This violation of the spicly of the
Constitution or the spirit of demo-
cracy in India should have heen
corrected much earlier. This Amend-
ment has been brought after 59
Amendment have already peen
passed by Parliament. There is no
crime. If the Amendment iz passed,
then the sky will not fall. There is
no such situation, and our wise Mem-
bers on the opposite side need not
worry about it.

-

The question is whether the Gover- -
nors should be restrained or not whe-
they there should be any control on
the post and office of the Govesfor
or not. The President is elected, of
course. indirectly. He is said to be
under the control of Parliament also
as ner +he Constitution But the most
and office of the Governor Is not 80,

Tt is perhaps sunerior to the post of -

" the President itself. -

Now, gur Wise Members of the .
other side sre ovposing this _Amend-
ment. I have heard with stiention .
the reasons they have brought for-..
ward. Their onl;,: reason ig this, that
if the Governors are censured. con- ..
trolled or they ave brousht hefore
the House to explain their activities
and their hehaviou» ang if necessarv
the House may imveach them. remove
them. fhen. ~democracy will suffer,
the Centre will hecome weak. This .
is childish losie which has no relev- _
ance to tha realitv ~f the Indian situa:
tion that is prevailing. ... )

-
_ Higtorically the post and office of
Covernor was vrevalent. durirg the
British davs. I+ wag prevalent hefore
the 1935 Act, anq the Centre ai that.
tim~ utilised thig post against the
then nrovincial . Governments which
were headed by Congress or other
Chisf Ministers then called Prime

. . i
Ministers. Now is there any necessl

-6
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for this post of Governor? I would
have been happy if this amendment
had suggested that the post should be
abolished because there is ng neces-
sity of this post. It ig an imposition
on the State Government whether
that government is run by the Con-
gress or whether that Governmeng is
run by any other party. There is no
need of it. What doeg the Goverpor
do? Do they contribute by ary length
of imagination to the wellare of the
Stat, concerned? The only activity
o? the Governors as we have seen
since the independence iz either to
dismiss the Chiet Minister, dismiss
the elected government or something
ke that and act upon the advice of
the Central Government without con.
sulting the State Government.

Now most of our wise Members on
the othey side mus; be remembering,
goon after independence the first
Prime Winister of West Bengal was
sacked. The Constitution had not yet
®een promulgated then, They were
called Prime Ministerg then. Hé was
sackeq by the Governor hezause he
darsd to a'rresi some food adnltera.
torm. He belonged to the Congress,
but he was gacked. Then in svery
Btate, where people elected a diffe-
rent {ype Of Gevernment, invariably
this has heen our experience. It is
eur expetience that even before 1939
when Kerala was known as Travan-
care-Cochin State, the State Govern-
men{ wag dismissed because they did
mot fafl in line with the Centre. Now,
in @ developing and flourishing de-
moeracy where there pust be Unity
m diversity, where there are different
trendg of political thought, where
people are trying to ecome together in
unison sg that all the healthy thoughts
aud good sentiments end trends in
national jife ave integrated and uni-
ted, immtead of helping the process,
the Centre is developing a peculiar
tvpe ©f relationship with the States.
¥ has erossed the limit whichi has
oven buwey eriticised by the Sarkaria
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Commission. And nobody eam do amy- -
thing” else. The office of Governor,
as we have witnesed in Wegst Bengal
dusing the days of the United Front
from 1967 to 1972, was utilised by the
Centre in order to dismisy the elected
State Governments. That is history.
Nobody can challenge this faet. Now,
what did the Governor go when semi-
facist-terror was raging in West Ben-
gal and thousands of people had %o
leave their villages, homes and
towns? What did he do? He did no#
come to help the peorle. He tried
to sustain that terror. What did the
post of Governor do im Nagaland?
How he behaved in Tamfl Nadu?
These are all recami experiences and
we had debates on it also. So, alt
these experiences lead us to one con-
clusion that there must be a proee-
dure to remove the Governor if ne-
cessary. It is not in the Constitution.
This is the weakness of the Consti
tution. We want to amend the Consti-
tution, if necessary, to strengthen the
democratic  principles, to atrengthews
the democratic norms in ouy nationaf
ife, to free our political e of all
the impurities, of all the authoritarigd
trends which are emerging m the
Constitution through varlouy emend-
ments,

Our friend. Shri Hari Smmgh. was
suggesting thay we need to strengthen
the Centre. But it eannot be done
with iron fists. If we don't take into
consideration the various aspects of
the I'ndian polity, then we will nof
be discharging our duties and we will
not be responding to the situation.
Therefore, 1 request that this amend-
ment he accepted by the House with-
out any opposition and let us unani-
mously adopt thie Bil. Thay is my
request to the other side, That iz my
‘request 1o all friends im this HHouse.

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh): Mr. Viee Chair-
man, Sir, I rise to support the amend-
ment. T want to state tha; whatever -
may be the individoa) apiaiony he

L
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<hanges which come will come
through ang certain  developments
which come will take place. Fop ex-
ample, the Britishers were ruling us
and they ruled us through the Gover-

nor-General and the Governors.
The  Governors defended all
the British oppression, The Gov-

ernory were even lending tha Armies
in supgessing the freedom gtruggle
end they ware the main agencies for
looting the people. That {s why the
Yole of the Governor under the Bri-
tish system was the most exploitive,
most authoritarian., When India be-
eame independent, we shoulg have
taken a lesson which could have led
us to & society where the human
values as enunciated by Mahatma
Gandhi and also our great poet Ra.
bindranath Tagore eould have been
our guidelines. But what has hap-
pened In actuality? The Britishers
were transferring power, after making
use of sl their weapons to suppress
the progressive elements. At the same
¥ime, they encouraged communal
yiota, eommunal Qivisions, direct ac-
tion by the Muslim League a holo-
caust of violence, This holocaust of
violence where did it lead us? Finally
 led us to a situation where power
iwas not transferred to the people but
to the exploiting classes in order to
protect the British interests, I can only
say certain thinge from the Mount-
batten Award, What were the main
principles behind the Mountbatten
Award? complete freedom to the

"Rajas, protection of the prqperty of-

the rich, protection of the British
interests and also protection of the
British bureaucracy. We thought by
utllising and forthrightly going ahead
with a democratic transformation, we
will be able to surpass and build up a
society where there could be equality,
We thought that the productive forces
of the country could be released on
which this country can be build ag one
of the strongest and most enlightened
and. at-the same time, most ecual
. pation. But what has haopened? We
" have failed in that endeavour. The
Directive Principleg of the Constitu-
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tion ag enshrined ia the Comstitutios
were, one by one, flouted. Concentra-
tion of wealth, unheard of in ths his-
tory of this country, is taking place.
Even the ‘Rajas’ were not having this
concentration of wealth. Even the
Moguls did not have a system where
a hundred familieg can rule the roost.
Apart from their own wealh, they
control the nation’s wealth alse
Under these circumsances, what cem
we expect excep the growth of forces
of authoritarianism? The defence of
the exploiting classes hag become the
very method of Government itself We
do not appreciate whepn the peasan$
rises against the landlord. We do no$
appreciate whén the worker fights fox
his rights. We do not appreciate all
these democratic trendg which wers
in our national movement, whick
made our national movement mobilise
all the classes of people against the
British, We do not appreciate thess
trends at all, That {s why all thes
tendencies have come in, We see
corruption in the entire system and
outflow of capital from the country.
‘We are in & sad situation in which the
economy of tRe country itself ig in &,
crisis. Under these circumstances,
what is the role of the Governor?

Because the Britishers were ruling.
from 6000 miles away, they used to
have a constant watch on the Gover-
nor  They reserved for themselves the
power of impeachment of the Govenor-
and the Governor-General too. Was
ren Hastings was impeached in British
Parliament, But here, when we come
to the role of Governors in our coun-
try now, we foget all about this. The
Governor, i~ a democratiec set-up,
must be the builder of the particular
State In which he functions. But that
i3 not to be seen at all, Whatevey
might be the expectations of the foun-
ding fathers of the Constitution, 1
actual practice, Governors are acting
as agents of the Centre, Not only
agents thev have become more or les
proxy workers of the ruling party.
Because the varipus classes in the
country are coming forward to fight
for their rights, naturally, a multi-
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party system will have {o come in, The
more such development is taking place,
the more the Governors’ tendency to
act as agents of the Centre, If not,
how can we explain this, Sir? In one
State, the Ggvernor dismisses the
Government, and encourages defection,
And all the defectors have become
ministers, Iy 13 defect, all the 13 will
become ministers. If 20 defect, all
the 20 will become ministers. In
Kashmir it happened, In Meghalaya
it happened. Not even one defector
is left out from ministership or chair-
manship. If this cannot be called
horse-trading, T do not know what else
can be called horse-trading, 1t is
happening before our eyes and we are
not gble to react to this, That is the
very sag situation we are in. We
think there is the anti-defection law
and we want to protect the integrity
of the political system and all that,
When the Governorg act as agents of
the Centre, often non-Congress-I State
Govenrments are forced to say that
the Governors are acting as Central
agents for  destablising those non-
Congress I State Governments, Under
no circumstances do the Governors
Hke the majority to be proved on the
floor of the House wherein lies the so-
vereignty of the people. This is not

done ang we are not reacting
to this deviation, What would
have been lost if an opportunity

had been given for testing of the ma-
jority on the floor of the Legislative
Assembly in Nagaland? Some leaders
would have surely emerged. The same
thing in Punjab. the same thing in
several other non-Congress-1 States,
Without followin, this democratic and
Constitutionat princinle how can you
strengthen the people’s movement to
rise and fight imperialist forces, fight
against the erio of foreign capital and
to mobilise the entire productive forces
of the cvuntry ¢o that the people can
reach a stage nf development where
evervone is assured of a job, where
avervone i8 an eaual partner in the
developpment process? We are not able
to succeed in mobilising the pooular
forces of the country. We are not
able to answer the question of unem-

-
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ployment, After all, what
is employment or unem-

ployment? If a1l the people participate
in the development effort, unemploy-
ment will automatically disappear, But
in an exploiting society this is not pos-
sible. That is why we are unable to
successfully go ahead with the imple-
mentation of any programme. Inflation
and so many other problems are there,
Ultimately we are not in a position to
understand the area of the develap-
mental activity at all. Floods in one
area, drought in another area, We talk
of a garland canal. So many ideas
are there, But we are unable to im-
plement anything, 'This is the sad
state of affairs. Government is a
party to this crippling system, Govern-
meni is a party to defending the ex-
ploiting society. Governor uses his
discretionary powers against the in-
terests of the people, Instead of taking
part in the developmental process, he
acts as an agent of the Central Gov-

ernment., And how do Gover-
nors go round on tours?
I give you the example

of Governor’s tours in my State. A= a
Member of Parliament could I not re-
ceive one invitation when the Gover-
nor visits my own town? I did not get
an invitation when the Governor vi-
sited my place. When we ralsed it, they
said, it is not the responsibility of the
Governor, {t is the responsibilty of the
Collector who organises the tour. Whe-
ther Collector organises the tour ot
someone else does it, is it not the
responsibility of the office of the
Governor to check whether invitations
have been sent to the representatives
of the people or not? That does not
happen in Andhra Pradesh and that
does not happen in many other non-
Congress T States. The ryeason is
simple. The motive with which Gov-
ernorg ar. functioning I8 not what
Pandit+ Nehru conceived it to be. He
believed that they would be impartial,
that they would not bpcome anyone's
agents. As T told you, since the eco-
nomic situation has deteriorated and
as monovolvy has develoved this tvve
of Aiscretionary nower os the Governor:
is belng misused and the numbor of
oecasions on which it has been so mis-

v
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used has increased. I can only quote
from the Sarkaria Commission Report:

In1950—s4 . . .- . 3
t9s5—s9 . . T, . 3
1960—64 . . .2
1965-69 . . . . 9
1970—-74 . ..o 19
1975—79 ., Py

and 1980—87 . 18

This meang that there is a growing
tendency on the part of the Governors
who act only as destabilizing agents,
In this vonnection I would like to tell
that even Dr. B. R. Ambedkar, Chair-
man of the Drafting Committee, ex-
plaineqd the puTpose and nature of the
provision emphssising the need for
caution and restraint in the application
o¢ this article. In this connection, he
made this gbservation:

e . el

“ I go mot altogether deny that
there is a possibility of these articles
being agbused or employed for poli-
tical purpose, But that objection
applies to every part of the Consti-
tution which  gives power to the
Centre to override the provinces,
In fact, I share the sentiments....
that such articles will never be cal-
led inte operation and that they
would remain a dead jetter. If at
all they are brought into operation,
- I hope the President whg is endo-
wed with these powers will take
proper precautions before actually
suspending the administration of the
provinces, I hope the first thing
that he will do would be to issue a
mere warning to 3 province that has
erred, that things were not intended
to happen in the constitution. If that
_warning fails, the second thing for

him to do would be to order an clec-

tion allowing the veople of the pro-
- ,vince to settle matters by themsel-

' ves. It is only when these two re-

, medieg fail that he would resort to
4 ithis article”

|
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Are we implementing these ideas?
No; we are not implementing. Ac-
cording to the Sarkaria Commission,
President’s Rule was imposed jn cec-
tain cases even when' the Ministry en-
joyed the majority support in the Le-
gislative Assembly. These cover ins-
tances where provisions of article 356
were invoked to deal with intra-party-
problems and on other considerations
not relevant to the purpose of the ar-
ticle. The Commission says:

-

“The proclamation of President’s
Rule in Punjab in 1951 and in
Andhra Pradesh in 1973 are jnstan-
ces of the use of article 358 for sort-
ing out intra-party disputes, The
imposition of president’s Rule in
Tamil Nadu in 1976 and in Manipur
in 1979 were on the consideration
that there was maladministration in
these States.”

P p—

It is because of this only that the ins:

titution of Governor has come into dis-
repute. The institution of Governor
has become exploitative  agency
and @& destabilizing agency so far-
as the dembocratic process in
our country is concerned, That
is why I fully endorse the demand
made by my colleague, Shri Satyana-
rayan Reddy, that the post of Gover-
nor should be abolished, It is not
at all relevant to the democratic po-
lity in India and it has no place at all
in our scheme of things. We are &
free people and we know that that
governance is the best which governs
the least, That is why I say that the
resurgent people of our country alone
can solve the problems of the couniry.
Therefore, the manupulation of the
Governors in the States is unwanted
ang unwarranted. That is why T say
that there should be a provision for
the impeachment of Governors, b1
the Britishers could have a provision
for the impeachment of Governors and
Governors General, T think that it is
necessary that we in India too should
have this power. During the days of
the British rule, they were having
this power. At least in free India,.
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[Dr. G. Vijaya Mohan Reddy]
® think, we can have this power fo
impeach the Governors in Parliament
%o that the omissions and commissions
o¢ the Governors are put before the
yast masses of the people and the suc-
eessful functioning of the democratic

process with popular support is en-
sured in the country,

So, Sir, 1 wholeheartedly support
Rhis amendment and I also demand
that the post of Governor should be
abolished. Thank you.

5t wm wraw fay  (faam)

wereT, B s 33 Ararhy 3 O
oIy qHF qIT rﬁ%‘r 3 fear | mreT-
¥z, 7@ S fra v A, oAy fri-
qF, 73 Tg1 N AIAAT } ThATA
¥ @y :ﬁt dfrary # o B
@Y gT \ W@ wr gfrary AT
addrr  sTIEAT FToGOHATY R, FFET
@it ¥ sEg ufw %ﬁt do
ErIeqT B OAISH B AN w7 8,
RUA-LIAX arAEAr HT O W B
Fqifs o3 N1 A9 §, dhw syFTw
2 I wyOAT ¥ @ USHI FT A4
93 ¥ ATRY TASTIA FT AMWA FIAU
q ©vrT grar & 9t FY gT w @
gﬁaa%mﬁmaﬁﬂr%xﬁt
37 F3 AFEA F dy § gy

#AT T T3 v M 7@ F g
.o Bz g faaw wm owrx ey
WA | T AFLAT F Hrqg §T Fr
-faata fwar wqr ) ATFRT, S A9-
QI FT IR T M4, IR AT
- gAT A A A A TR e &
S 9 OFT IJA AT FEANT AF H
w1 w4 orff o HVT AR
| AAY T AT F AT 7T A
wia fqa g w13 5 Usaery F 9=
| IEHINT 5T W TF fFAr Ar @
R & @y &7 3 q@ ITFEr 3vanr

feqr w1 @ B, A AyAr qrET Ay
gRTT 31, 1§ widw 7 F gawa
g, N 3 IIF FErArw fea,

gEAAW (H3 T TS i araq

[ RAJYA SABHA | Bill, 1988
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¥ fao 1 qafm & o F § v
AT @ I frsre wTM ArEaw
g 193 FFarfas mar ¥ e
ddatfan @Aty O aaifrs oFF ¥
fer & Faa s s sfaa @
e 8\ zafae § wmr, ™ YT
art FIAT AEAT F .

5t fazeate amae e

mamwhfgaﬁmmté
g TS It g

Nt T ogwwm fag : ¥ Ow
73BT I w1 § Al qod fom
& oFU et § ar Amar @ St
& | WIEAY, TSAART Fr dfrart ¥
a aﬂ-sa”r ¥ wiq faara edr B
AT 73 F ahER g @ 1
A5 & 366 71X U & 174(2)
(#1) 1 174(2) (1) ¥ @y whwre
g TN Y frarr @ 9T FA
#3225 am A ¥ 9= faar-
o & fa=n, o e W@ waw
UG B G e O B
T 39 @ FT gedara fear S
g A MdT 9w wrawr @A
wear 31 AT 1971 § 30 Fzgme
AN AR ¥ e womm Y
aer A SwT gewam fwar o {7
qax faatr aar v A gwr ar
19 fRam, 3 3, T8 A w=y
mr%eﬁwﬁmwh:
30 fra=y, 18 frame A Frarw
1 TZ TAF FAT AR T &M
#i7q aet Fv fF gw wrdr denr
z® 18 B A7 w1 TAAfrE e
I 4w Y E 1 ¥ we AF gavd @
agt fraz @ ¥ ot 1 A 20 i
F wAg Fady @ A 7 g
fesdft & AT wEIrd § o feg
fagrt & Aer 7 AR T N
feedt waAfar I FW ¥ fag
aAME AT § 1 AT B FGrowAw
fg gqn zawr feareT w2 @ 1 X7
festrer =W A1 Irr arf aqard &

sar#y sz X we ¥ Aww fo
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Il #Fr & usdifes womt &
fagre av faara war ®r aq fea
ST W & AT S dedy I ¥

frdta & mam1T g7 W& wT sy

@ R feedt FA@ET MA@ AR
faeger @wr st Fvar q7 & war
25 frEaw & grfr oar few or §
Fga Tl § v e & faw o
FATTTN 7 PN mTied wey 9%
97 e &1 s gTEE A oAk
st fRTT fr oo @eeTr & omrare
9z fiz w7 77 & swiwe frar W
AT F1E WT AT | 3HET gW AT
A wET & 1 gAY Fr ooy fF TAAR
1 AfwEm, wer wheed @r ag
FEUM FT W §, ar TH oy A%
A¥TR T FA W U W A FT
qF% % fawror fewv g0 A7 w6 W
T3 | fgr 30 arde = froa
AT 9T ®T g Sfaam wP a0
174(2) () & FAwre g &R
Gxar ZE Fr2 § foz feur 0 3T @
fed 777 & = I %@ fam fw
fegimes ) foxr & gdm 57 §
TGl
Now there is cause of raction,
gftr F1E F 17 A9 T gIArd A
ML IFT F—-
“There ig merit in your case, We
are keeping it pending for further
consideration. We are not rejecting
it.”
I7 f&al @z svaeqr 4t f& AT F1
FE 1 & Ay wiw #} frome F#T
? a1 e FY, AT GEAE A AT
a1 @i qaw sy 5 fowe su
HqEC T1 AT FU ARG FAFT FE
e a1 T, TNy B bawl T8
a1 oF A1 GF | @ AW X @
gt war 0 fe gew F1E ¥ F@1 R
za fudtwa &1 340 A8 AT FT @
@, & gim ®12 & fraw o g
aﬂE#?QrF?gqffaaza:ﬁ%l
fex & gitw FE § w51 a1 SET w7
f& w3 vy =@ § 3 W T4AT §,
o9 IAlF & W E 7% Frar &
w1 3, SEET 4w TE gw g

[ RAJYA SABHA ]
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1 Nifaw A FT w7 1 JFET AN
Hg for T W a1 aT a7 A
@ 3w Roras geg #1  qwiffad
FT FY T TIRF Q?r?‘@' frara
aar Froar. e W frar o g,
F gru 174(2) () # aFgq
7 fex & a@ wu 356 F maAw

Iegaly A fram oawr o #) W9
frar war 1 g SfEg F oW
ZRIANM T 1 WA A3 FL- ARAG

afaa am UL A &1 AFdT
f& o gF &1 & & gaa fen
sy | oF faam @ar w3 a1 Hw
fear war | 7z #1§ AaAY A3 Ay
z  #faa F arg fagwrr §
gafac gq &g g 3 fF aomarer
S dear & W AT F FIN fAgeam
@ Wy arfd F#F oft ardi o geg
¥ AT FL 39%F 9 #1 ag faqtar
T qA @ifm aga A gArd
FNT qEEAr FN OATATT § 1 FMI
afgurs  faaiarsy 7 o1t @gaa
gOA & AFAT ¥ aF FEAT TEC
ﬁ i BF zArw X AdIq §, agarir o
2 ao’-’a‘ﬁ"'T ? | 3EH  OFT-HAT
oifzd} A gEEA HATHAT A K
oA FA FI FT ARAT 2 | AR
na ziw @1 arfzo femd arar-aran
gar @ f& ag zzd @@ T g
AT FT A9Z T Gl maeqr
OFHE AACAT H I]F T4 & -
awr? gfaea &1 sJieAr {-‘feﬂ'q B
sgaeqr O gaNg 3 AfEA wsaerw
#1 fAafer &3F ga 39 gdtq sqaedr
FY UR(HE SATEAT § A7 3 & 0
qfazdy w1 FI% FERIAT A9 A
¥ detg wH A msa“rarsta |
az qga AT a9 2 OMT 3| Fv
gn 'a‘rrr‘r Fr ard ¥ X ITX FT
CIRE] %rrﬁtr, | G e HIR
HTTR tva:ﬁ o7 g ¥ 9a
Fr Wl W@ % ar g uemary
‘Fﬂq FOF FT HTEIT FLAT a’“{fﬂq ';'
T WIANT  F TJHTE giar 2 a}‘
3T A1 W 0% {Tﬂrﬂ' SOATAT FT
afar F1, u& §R15 FT 9aWw FWO
=T \,HTT KR4 m? % faa owa
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. (o uw g fag) -
%1 5T g3 gy vaama ¥ 24T 4§ Agl-
fravr Y sgaut g uwdy 2 1 wraafy
@ Frgug =WT gdnfAr wurA 2
frg oy weanfa m9v 9z o wfsy
F FEET T HT ¥ fqu g
fawrs @ mgrfagm A srzear ¥

% s 0 gafams & fAAw
Afwalt & =sgagar g, g9 FAC

& st ¥ fmars mgifagin &
eraeqT 2, AERE F @I & faare
agifadit &7 srgenr 2 ar fe
frasr nx O&t @em & fadre s
a3 mgifad v epgmar @ A
L PIC S ANE B O - N 8 €1 N
HARH 27§ I FT AT §

®argw T g fE oA
# 93 AY @ & fggyr svar wfgn
IR FIE TG AGY 3 ) A A
o 9t ggEfe 7 &1 a1 3§ %
fag=am @y sar wrfer Aifs freer
# FFAT Y A garfyT A @
fesdt & Z Haramw & fA0T F gAAT
exfgraa s gax famin safas &
gl @t Augear se AT wrfzo
oIS Wy 7E A T FE ¥ §
Fa #1 gmdt wdf T oATHT oW
AFdT 2 1 Qg ¥ A4T HTTFY ATEIL
g %% F1 77 €I ¥ gm0
wrY g %2 ¥ AT woare A
wwdl ¥...

1

WA [IEW A I AFAT
g | -

ot v wagw fag . gar ng
ey 1 w7 W IF ¥ gfagrw
wIT 9% § GAGr F | A garg
gFAg ¥ g a7 %\ fa;w 77 Agl
2 | oxFz qra ¥ 3z foafa amd
AT & 9 WY 9T WEY F FW
WIT IUT A QAN | (wET) w1
feusst & av~ fawgy M ...
... (asg £ @) . .
H " £ @ g |

ng-gr faqz

[ RAJYA SABHA ]
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AR (31 WiwT awf)
afy g% a1 F A HiEr AR
gtfaga | :

o ew waw fag o 3 -

5 .M.

THE VICR-CHAIMAN {(SHR
ANAND SHARMA): The discussion on
the BiJl remnains inconclusive. 1t shafl
be resumed at a later gate, R

.The Minister of Stale for Home
Affairs will now mak¢ a Statement
on the Memorandum of Sctilement
on Tripura,

—
STATEMENT BY MINISTER

Memorandum of Seitlemeng with TNV
in Tripura

THE, MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRI SANTOSH MOHAN DEV): Si-.
Hon’ble Members of this auzust
House would ke very happy to know
thal a ‘Memorandum of Settlement’ *
nas been signed today with the Tripu--
ra National Volunteer (TNV) which
brings to an end the insurgency aad
violence in  Tripura, This ‘Memo-
raundum of Settlement' has been siga-
ed bv the Additional Sceretary, Union
Ministry of Home Affairs on behalf
of the Government of India, Chicf
Secretary. Tripura on behalf of the
Government of Tripura and Shri BX.
Harngkhawl and five of his colleagurs
on behalf of TNV, This Agreemoent
hag been signed in Delhi in the pre-
sence of Governor of Tripura and the
Chief Minister of Tripura. Copies of
the Memoarandum have heen placed on
the Table of the House.

To recapitulate the cvents leading t0
this ' settlement Shri B. K. Hrangkhawl
President TNV addressed a letter to
the Governor of Tripura in May. 19838
intimating that keeping in view the
Prime Minicter, Shri Rajiv Gandhi's
policy of solution of problems through

-



